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(c) if so, the actions taken thereon?

THE MINISTER OF STATE IN THE
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(b) The Food Corporation of Indis
tras reported that the number of moistiare
meters is not more than required e
that moisture meters are not lying idle

MINISTRY OF AGRICULTURE (S‘HRI on sccount of inherent mechanical do-

ANNASAHEB P. SHINDE): (a) A fects,

statement is laid on the Table of the

Sabha. (¢) Does not arise,

STATEMENT
Year M/s. Or ental Science M/s. Assoc ated Instru~  M/s. Ascu~
Apparatus Workshop ment Manufacturers In-  Hickson Ltd.
Ambala Cantt dia(P) Ltd., Delhi Calcu'ts

1966 - 50 Nos. (Rs. 1499/~ each) —

1967 - 89 Nos. (Rs. 1785/- each) 150 Nos. (Rs. 1450/ eech) —

1958 - 299 N s (Rs. 1985/~ each) 100 No= (Rs. 1400/~ ezch) —

1969 90 Nos (Rs. 1755/ each) -— —

1970 - 250 Nos (Rs. 1785/- each) -— —_

1971 - 490 Nos, (400 Nos, @

Rs. 1890/- each and go — —
Nos. (@ Rs. 1825/- each)

1972 - 20 Nos (Rs 1950/- each) -— 20 Nos,
(RS. 1520/=
each)

ToraL . 1238 Nos. 300 Nos, 20 Nos.

GRAND TOTAL 1558,

SHRI VAYALAR RAVI: The bon
Minister has completely denied the
charge that they are lying idle With

respongibility 1 say that certain machines
are lymng idle, and there are mechanical
defects. Will Government inquire into
this charge?

SHRI ANNASAHEB P. SHINDE:
What I have stated is on the basis of
he report furnished by the Food Cor-
poraibn. But sitee ‘the hén, Methber is
faiditg some OJoubt, we whall verify ' it
Sgain.

Buming of a Harljan Boy in Ghuziahed,
ur.
.+_
*497. SHRI JYOTIRMOY BOSU:
SHRI R. R. SINGH DEO:

Will the Minister of EDUCATION'
AND SOCIAL WELFARE be pleaséd %
state:

(a) whatber a Harijan boy in Ghazis
bad (U.P.) has.burnt himself t0 death;

(b) whether the boy's initiative was-
following 'his sierolless beafisig by 'dhe.
Tocal police; wnd -
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(c) wﬁemer ‘Govuument ‘ §_f India

bri in’ this, regard. frém
t

AGRAHAYANA

ret
th&* Ut
thé * detalﬁ ’thereof‘?

THE DEPUTY M'INIS‘TER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART.
MENT OF CULTURE (SHRI D. P.
YADAV): (a) to (c¢). Relevant extract
from a report received from the Govern-
ment of Uttar Pradesh is laid on the table
of the House.

Statement

Report regarding alleged burning of »
Harljan boy in Ghaziabad, District
Meerut:

Shri Om Prakash, Constable of Dasna
Gate P.S.|410 made an oral repori al
Sihani Gate Police Station at 4.15 P.M.
on the 11th November, 1972 that during
the time of his duty at the Roadways
Stand he caught the accused named
Chandra Sen red handed when he pick-
ed the pocket of a constuble numed
Tyagi of Bisrakh Police Siation., District
Bulandshahr, who was standing at the
bug stand in plain clothes and look
away Rs. 18 and a diary. He took away
the accused as well us Shri Tyagi to the
Dasna Gate Police Station.  Shri Tyagi,
constable however said that he did not
want to register a case and left the Police
Station taking his moncy as well as
Diary with him, The accused, Chandra
Sen intimated several addresses to him
and also stated that a case regarding
pick-pocketing was pending against him
in Agra. At 2.45 P.M. the actused while
still at Dasna Gate Police Station threw
some kerosene upon his body and set
himself on fire. He (Shri Om Prakash),
constable Ram Krishan Bixit and two
persons named Shri Ram Prasad and
Shri Ram Krishan extinguished the fire
by throwing carth and water on the ac-
cused. The accused, Chandra Sen was
admitted into Government  Hospital,
Ghaziabad at 3.15 P.M. A case under
Sections 573/379/411/309 of T.P.C. was
registered against the accused on the
basis of the report of the constable.

* The accused was
Meerut Medical
/3001 L.S.~3

admitted into
College on the

the
13th
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quﬁmbﬂ', 1972 ﬁnd he dled thscre m
the 26th Novembcr,.1972

"An enqu:ry regardmg thc ._haracter of
the accused was made from the Feroza-

bad i’ollcu Stauon and it was . learnt that
he was

convicted four times and was.

abscondipg after being released on buil.

by the Court in three cases.

The accused stated in his dying  de-
claration before the Tchsildar of Guzia-
bad at the Hospital that four constubles
of the Police Siation had thrown Kero-
senc on his body and set him on fire. As
a result of this statement u case was
registered against four constables under
Section 573A and Section 307 of IP.C.
at Sihani Gate Police Station. All the
four constables were suspended and sent

to jail at 9 P.M. on the 12th November,
1972,

The District Magistrate, Mecerut order-
ed a magisterial enquiry into this case
and CI.D. was also entrusted with the
investigation of the case, Al the four
accuscd constables were released on bail
on the 14th November, 1972 by the
Court of A.DM. (J) Mecrut.

SHRI JYOTIRMOY BOSU: From the
statement 1 find that the Scheduled Caste
Harijan boy in his dying dcclaration be-
fore the tchsildar of Ghaziabad at the
hospital had stated that four constables
of police station had thrown keroscne
on his body and set him on fire, and we
find also that a magisterial inquiry has
been ordered. I would like to know why
a judicial inquiry is not being ordered.

I would also like to know why bail
was not opposed by Government because
if thesc constables are bailed out, they
will be tampering with the witnesses. I
would also like to point out that the
statements made are contradictory. How
dare they come before the I.ok Sabha to
make this sort of statement?

T find also that a contable named
Tyagi of Bisrakh police station, District
Bulandshahr was  pickpocketed by the
Harijan boy. That is the allegation. After
that, we find that the constable Tyagi,
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however, said that he did not want to
register a casec and he left the police
station taking his money as well as diary
with him. Who will believe that? Is it
not strange, and is it not illegal that the
constable caught the Harijan boy pick-
pocketing him, but then he was allowed
to leave without making an FIR, taking
his money as well as diary with him? We
would like to know under what circums.
tances this happened? The statement
says:

the accused while still at Dasna
Gate Police station threw some kero-
sene upon his body and set himself on
fire.—

That is to say, in the presence of cons-
tables, he acquired some kerosene from
somewhere and set fire to himself:—

“He (Shri Om Prakash). constable
Ram Krishan Dixit and two persons
named Shri Ram Prasad and Shri Ram
Krishan extinguished the fire by throw-
ing earth and water on the accused.”

How was it possible for an accused within
the police station compound to get &
gallon of kerosene? Wherefrom did he
get it. All this is a cock-and-bull story.

I also want to know how many days
after this hapening the dead body was
handed over to his relations. ¥ want a
contradiction of this cock-and-bull story
and a proper clarification by the hon.
Minister, It is a matter of shame that a
Harijan boy has bheen burnt.

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(PROF. S. NURUIL HASAN): A case
under s, 573A and <. 307 IPC has al-
ready been registered against the four
accused. Quite obviously, the hon. mem-
ber knows that when such a case under
such a serious section is registered. it is
a full.fledged judicial inquiry that takes
place.

SHRI JYOTIRMOY BOSU:- No. only
magisterial inquiry,

PROF. §. NURUL HASAN: Hc has
not cared to read the second portion. As
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aremltotthdyiﬁgdéchnﬂoncim
boy, & case was refistéred agaimst four
constables under s. 573A and o, 307 IPC.
The CID has also heen entrusted  with
the investigation.

SHRI JYOTIRMOY BOSU: Why a
magisterial inguiry?

PROF. S. NURUL HASAN: Earlier a
magisterial  inquiry had been ordered,
but when this came to notice, a judicial
inquiry will be held

SHRI JYOTIRMOY BOSU: Why did
you not oppose bail?

PROF. S. NURUI HASAN: Bail was,
in fact, opposed. 1 would like to bring
onc further fact to the notice of the
House. This unfortunatc person had been
convicted four times in Ferozabad of
Agra District.

SHRI JYOTIRMOY BOSU: That is
bogus.

PROF. S. NURUI HASAN- This is a
statement conveyed to us by the Govern-
ment of UP. It is a statement of fact,
not an opinion,

SHRI JYOTIRMOY BOSU: These are
incorrect statements. A boy has been
burnt to death and you want us to keep
quict on this? 1 am very sorry.

PROF. S. NURUIL HASAN: If he
wants to make a political speech out of
this, he is most welcome 1o do so. but
he should not use the House for this.
The point is that he was convicted four
times earlicr in Ferozabad of Agra  dis-
trict. He was absconding in three non-
bail tblc warrants (Juterruptions),

SHRI PILOO MODY: Some members
of the Treasurv Benches have been to
jail. That is no tcason for burning them.

PROF. S. NURUI HASAN: I am not
yiclding. 1 very strongly resent the insi-
nuation of the hon. member. T was mak-
ing a statement and before I could com-
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p}ete. mt, the hon. membe: get up to inter-
rupt 1 was. saying that, that thls parti-

cular person happenad to be.a. Haruan»

is a very unfortunate reality, but the fact
remained that he was a person who had
been on four previeus occasions...,

SHRI JYOTIRMOY BOSU: Does not
matte_r.

PROF. S. NURUL HASAN: I do not
yield to this type of interruptions. I
am going to finish my statement, and the
hon. Member should sit and listen to me.
‘What I am saying is, the fact that a case
under section 307 has been registered
shows very clearly that the distyict autho-
rities are clear in their mind that the fact
that the person is a previous convict is
no justification for his being burnt by
anyone. (Interruption) Therefore, in
the case of this allegation of death re-
sulting from  burning,—(Interruption)

‘SHRI JYOTIRMOY BOSU: How was
it possible within the police station? Ac-
cording to the statement, they had kero-
sene oil—

PROF. S. NURUL HASAN: A case
has been fully registered, and therefore,
we must await the judgment of the court.

(Interruption).
SEVERAL HON. MEMBERS rose—

MR. SPEAKER: Order, order.

SHRI JYOTIRMOY BOSU: On a
point of clarification. I find from the
statement that they say that the man got
kerosene within the police station, and
obviously in the presence of three or four
constables he set fire to himselt. The hon.
Minister will kindly tell us how that was
possible. (Interruption)

SHRI S. M. BANERIJEE: Let us have
a discussion on it. (Interruption)

MR. SPEAKER: Kindly sit down. The
Question Hour is over. Why should the
Minister keep sitting when the Question
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Hour is already over? It is already past
12.  (Interruption) The whole object .

the question is lost if you proceed lin

this. You wanted a little information.
He has glven you the information ob-
tained from the State Government, It is
not the Minister’s own information. He
was conveying the information that he

got from the Uttar Pradesh Government.
(Interruption) 1 gave you enough fime,
but if you go on like this, then the whole
time is wasted. There is no way in which
I can proceed. (Interruption)

SHRI ~ SHYAMNANDAN MISHk
Sir, the statement of the hon. Ministe.
has neither satisfied the Chair nor the
House. It is a very sensitive subject. Can
you not ask him to immediately clarify
certain doubts about it? Otherwise, it
will set off a wave of chain reaction.

SHRI FRANK ANTHONY: Sir, I am
raising a point of order. About the point
that this man has committed suicide,
they say so. Prima facic, there is some
offence committed. How can you make
it registered under section 307—attempt
to murder? Obviously, it will Le a case
which is to be registered wunder section
302. How can it be an attempt to mur-
der if he has committed suicide? (In-
terruptions).

MR. SPEAKER: Order, order.
(Interruptions) **

MR. SPEAKER: Order. order. I am
not going to reply any more. Nothing
will go on record. He was reading the
statement supplied to him by the U.P.
Government; it was not his own state-
ment.  The proper thing for them would
have been to put another question. I
said that the question hour was going to
be over; and so please do not shout and
let a proper question be asked. Tt was
already four minutes past and you were
doing like this.

SHRI PILOO MODY: On a point of
procedure. The State Government is

© **Not Recorded. -
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asked for certain intormation by the
Central Government, Each time the State
Government supplies some information,
it is not the bounden duty of the Minis-
ter merely to read parrotlihe what the
State Government says. If a statement
has been made by the State Government
which is obviously incongruous and ps-
tently impossible, it is the duty of the
Central Government to alter it or modify
it or sceh further clarifications, You on
your part and your Secretariat screen
with a fine tooth comb everything that
the Member submit to you by way of
motions, ectc. Why is it that your de-
partment does not do likewise with re-
gard fo such statcments which are pre-
sented to the House.

SHRI D. P. YADAV. 1 wanted to
mention that thc hon.  Minister, Prof
Nurul Hasan had a coll-attention  notice
in the other House and <o he has to go.

MR. SPEAKER: Hc¢ has alreadv
written to me that immediately after the
Question Hour he has to go. ..(Jnzer-
ruptions) 1f you are kecping the whole
Housec at your mercy by shouting, God

help. Kindly sit  down....(Interrup.
tions).
SHRI SHYAMNANDAN MISHRA:

You kindly do the ncedful in the matter,
we leave it in your hands.

MR. SPEAKER: What to do? The
question Hour is over.

WRITTEN ANSWERS TO QUESTIONS

Losses and Inestmeat in Super Barary in
Dethi

*481. SHRI FATEHSINGHRAO GA-
EKWAD: Will the Minisicr of AGRICUL-
TURE be pleased to state:

(2) the fotal amount of money invested
in Super Bazar in Delhi:

(b) whether losses on account of theft
and pilferage have been mounting and if
80, the quantum of losses suffered on that
account during the last three years, year-
wise; and

DECEMBER 18, 1972
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(c) the stepy Goversment Dropose I
take to improve the wpeking of the Super
Bazara? Co
+ THE M]INISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) The total
amount of investment by Governmgnat in
Super Bazar Delhi, and its seven branches
is Rs. 136.90 lakhs.

(b) The quantum of loss on account of
shortages, including wastage, driage, shrin-
kage, shop-soiling, damage, pilferage, theft
elc., are as followes.—

1967-68 Rs. 14.60 lakhs.
1968-69 Rs. 5.55 lakhs.
1969-70 Rs. 4.54 lakhs.
1970-71 Rs. 4.83 lakhs.

(Separate figures for theft and pilfirages
only aic not availuble)

(c) The Government have cmphasised
on the Management ol the Super Bazar
the imperative and urgent need for bring-
ing about all-round improvement in ity
working, including enhancement of sales
twrnove:r and income up to the targeted
levels, reduction in cxpendituie and en-
forcement of economies, besides establish-
mg a high standard of salesmanship. The
nced for streamling purchasc and pricing
policice and procedurcs hag also been parti-

cularly stressed by Government on  the
Management.
The various steps already taken and

proposcd to be taken by the Management
of the Super Basar, Delhi, to improve the
working of the institution, include: re-
duction in the number of employees, other
economies in over-head expenditure, ra-
tionalisation of stock level. more vigorous
steps for increasing sales turnover and re-
duction of shortages, streamlining of ad-
ministrative and accounting  procedures,
standardisation of inventory and purchase
policies, including purchase at source at
best possible terms and frequent review
of the purchase and pricing policy by the
Purchase Sub-Committee of the Managing
Committee, steps for increasing trading as
well as miscellaneous income, adoption of
various sales promotion measures, train-
ing of salesmen and other key personnel





